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Translated copy 

Proceedings of the Revenue Divisional Officer, Salem 

Presence : Mr.M.A.Kulandhaivelu  

Na.Ka.2683/09 (A3)                                                   Date:11/12/2009 

Sub: Mines and Minerals - Salem District - Vazhapadi Taluk -

 Masinayakampatti Village - Quarry of Stones made in Government 

 Poromboke in S.No.219 detected – penalty imposed/order 

Ref:  Proceedings of the Deputy Director, Geology and Mining – Salem, 

 dated 1.06.2009 in Na.Ka 9/09 (Ka.AA) 

        2. Proceedings of this office dated 26.02.2009 in Na.Ka.2683/09 (A2) 

------------------- 

Order 

In the stone quarry area in which Thiru.Kasiviswanathan has been granted 

the mining lease pursuant to the auction and license granted namely the 

Government Poromboke in S.No.219 of Masinayakampatti village, 

Vazhapadi Taluk, Salem District measuring 2.00.0 hectares out of 4.55.5 

hectares, traces of quarrying operations conducted earlier where detected 

and enquired and the extent of such quarry done by Mr.Kuppudas was 

checked by measuring the length, breadth and depth as given below in the 

tabular column by the Deputy Director, Geology and Mining, Salem and 

recommended for levy of penalty as per rule 36A of the Tamil Nadu Minor 

Mineral Concession Rules, 1959. 

Length Breadth Depth 

 

 

 

 

L-73.0 

W-1-12.5 

W-2-17.0 

W-3-19.0 

W-4-15.05 

W-5-16.5 

W-6-14.0 

W-7-14.0 

W-8-19.0 

W-9-22.0 

D-1-6.0 

D-2-4.5 

D-3-0.5 

D-4-0.3 



L-73.0 W-16.6 D-2.83 

Average length 73 meter * average breadth 16.6 meter * average 

depth 2.83 meter – total 3429 Sq.mtr (or) 606 lorry loads. 

In terms of Rule 36A of the Tamil Nadu Minor Mineral Concession 

Rules, 1959 penalty is levied as follows for the quarrying of 606 lorry loads 

of stones without the permission of the government: 

606 lorry loads (606*2=1212 units) 

Stones value 1212*350                                               = 4,24,200.00 

 

606 Lorry Loads (or) 1212 unit 

Seigniorage 1212*90                                                   = 1,09,080.00 

 

Minimum penalty Rs.25,000/- 

(or) 3 times the Seigniorage fee                                   = 3,27,240.00 

                                                                           ---------------- 

Total                                                                    Rs. = 8,60,520.00 

                ---------------- 
 

Therefore Thiru.K.Kuppudas residing adjacent to S.No.219 of 

Masinayakkampatti village is hereby called upon to pay the above penalty 

amount of Rs.8,60,520. 

The Thasildar of Vazhapadi is to ensure collection of the penalty above by 

fixing a responsibility on the village administrative officer. It is to be 

informed that on failure to collect the amount that the village administrative 

officer will be held responsible for negligence. 

                Sd.                                              

Revenue Divisional Officer, Salem 

 

 

 To 

     Thiru.K.Kuppusamy                           (Through Thasildar, Vazhapadi) 

     Masinakkampaati Village, 

     Vazhapadi Taluk, 

     Salem District  
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